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Pathankot —Madhopur Rail Link

r Shri Krishnacharya Joshi :
\  Shri P. N. Ra)abhoJ :

W ill the M inister o f  Railways he 
pleased to state whether the construction of  
the Pathanko! — M adhopur line has been 
com pleted ?

The Parliam entary Secretary to 
the Minister of Raiwlays and Transport 
(Shri Shahnawaz Khan ): N o t yet,
S ir.

Sugarcane Price

♦835. Shri Jhulan Sinha : W ill 
the M inister o f Food and A griculture
be pleased to state :

(a) whether the resolution o f -ih c  
Indian Central Sugarcane Com m ittee  
regarding sugarcane price  adopted on 
the 26th February, 1955 at N ew  D e lh i  
has been considered by G overnm ent ; 
and

(b) if  so, whether any decision has 
been taken regarding the fixation o f su
garcane price for 1956-57 before the com 
mencement o f the sow ing season o f the  
A d sali cane ?

The M inister o f Food and A gricul
ture (Shri A. P. J a i n ) :  (a) Yes.

(b) F ixation o f price before the sowing  
o f the Adsali cane is considered neither 
feasible nor w orthw hile.

Unem ploym ent

♦836. Pandit D .N . T iw a r y : W ill  
the M in ister o f  Labour be pleased to 
state :

(a) whether it is a fact that the in 
cidence o f unem ploym ent is the h igh est 
in Rihar ; and

(b) the name o f the State where the 
disparity between the re'^istration at and 
em ploym ent through the E m ploym en t 
E xchanges is the greatest ?

T he Deputy M inister o f  Labour  
(Shri A bid A li ) : (a) N o  accurate in 
formation regarding the incidence o f  
unemployment in different Stares is available.

(b) M ysore State

Sheep Husbandry

*837. Shri Hem Ra| ; W ill the 
M inister o f Food and Agriculture be
pleased to state :

(a) whether Governm ent have for
m ulated any scheme for the developm ent 
of sheep husbandry ?

(b) if  so., the main features o f  the 
schem c ; and

(c) the am ount to be spent thereon ?

The M inister o f Food and A gri
culture (Shri A . P. Jain : (a) Yes.

(b) and (c). A  statem ent is laid on the 
T a b le  o f  the Sabha. [.Set’ A p p en d ix  V ,  
anncxure 51 j.

Ticketless Travelling

*838. Shri N . R achiah : W ill the  
M in ister o f Railw ays be pleased to sta
te.

(a) whether it is a fact that G overn
ment have issued a directive to all T r a 
velling T ick et Kxam incrs in the Southern  
R ailw a y (M ysore Region) that they  
should find out ticketless travellers every  
day, fa ilin g which they w ill be penalised; 
and

(b) i f  so, w hether it is a general rule 
throughout the country ?

The Parliam entary Secretary to  
the M inister o f  Railways and Trans
port (Shri Shahnawaz Khan ) ; (a) N o
such directive has bee’’ issued. T h e  work  
o f each T ra vellin g T ick e t iixam iner on the  
Southern R ailw ay is however, assessed 
periodically by a comparison with the ave
rage earnings o f his Squad, and those who  
regularly fail to collect excess fares even  
upto 70 per cent or 80 per cent o f their  
Squad average are suitably taken up w ith.

(b) Although there is no such general 
rule applicable overall railways. R a il
ways have I heir own practical standards for 
ju d gin g the efficicncy o f the T icket C h ec
kin g staff.

Overbridges

*839. Dr. R am a Rao ; W ill the M i 
nister o f Transport be pleased to state :

(a) the num ber o f  overbridges at level 
crossings in Andhra for the construction o f  
which loans have been sanctioned to local 
authorities ; and

(b) the amount sancticmed for each  
bridge ?

The Parliam entary Secretary to the 
Minister o f Railways and Transport 
(Shri Shahnaw az Khan) : (a) and (b). 
T h e  G overnm ent <>f Inilia have approved o f  
the grant o f a loan ( f  Rs. t 9 lakhs to the 
G untur M u n icip a liiy  to meet their share o f  
the cost o f construction o f an overbridge in 
place o f the existin g level crossing at m ile  
o/4 o fth eG u n tu r- Am aravati Road within  
G untur M unicipal lim its. A request for 
increasing this loan to Rs 2 ■ 75 lakhs has 
been received and is under consideration. 
N o  loan has been approved for any other 
local authority in the State.




